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QA.No.28 7A of 1997

New Delhi, this Zlst'day of Juiy,!99c:

HON'BLE SHRI R. K. AHOOJA,MEMBER(A)

Srnt. Leele

W / o S h r i R a m P h a i
R/C Netaji Nagar » Cement Godown
jhugqi No-. A3
M E 01L. HI.

By Advocatei Shri U. Srivastava

versus

Union of India through

i  , The Director

C P C Doordarshan
Asiad Village Complex
New Del hi-AS)

2, The Superintending Engineer
Central Purchase & Stores
Door darshan

Asiad Village
Sii-i Foi-t

NEW DELHI

By Advocates Shri R.V. .Sinna

0 R D E R (ORAL..)

Her! ble Shri R. R. Ah,oo.:.ia... M (A )

A p p .1 i (: a t

R 0 S- P o ri d e i 1 L

Heard the leaiVied courisel fo; the D3ri.;,es

It is an admitted position that the

applicant had wiorked with, the respondents or

casual basis between 8-3.95 to lA.7-35 and 13.5,37

ta 17.3.37 thougi i the applicant claiiris that r;s haa

woi-ksd from 1 .3.95 to 1.7.95 and 13.5.97 upt.)

I .'i2.97. The applicant seeks a directicr. that, the

respondents should consider har for i-e--er;gagen;en to



I

2. The respondents in their reply have stated

that the applicant had left the wort of her own

arid ther © 1 o r canriot claim free r©-eirgaaemen t.,

3 . Ha Vi ri cj t he ma 1.1er*, I cor, saer

it appropriate to dispose of this OA at t'le

admission stage itself with a direction to the

i' ©s Do 1 1 de n t s t h a t 1 n o as © the a p p 1 i ca ri t a p o 11 e s t o i"

r-e~eng,agement with the respondents and the work o'''

casual nature is available witii them, they may

consider the applicant al.so in pi-ef er encs to

outsiders and freshers. It .is made clear that the

applicant will have no preference over those

P&i"s0f 1 s wno h3v& 3.1 i"eadv been enyaged,

No order as to costs

iernber ; A )

I


